
CENTRAL ADMINISTRATIVE^TRIBUNAL
PRINCIPAL BENCH

O.A, NO.2474/2002

New Delhi this.the 2nd day of January, 2003.

HON'BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAW

HON*BLE SHRI V.SRIKANTAN, MEMBER (A)

Shri Hetram

S/o Shri Rarnsingh Verma
R/o Old D.P.S. Compound
Rarngiri Road
Civil Lines

Nagpur.

(By Shri Sant Lai, Advocate)

-versus-

1. Union of India
Ministry of Communication,
Department of Post
Dak Bhawan

Sansad .Marg
New Delhi.

2. Chief Postmaster General

Delhi Circle

Meghdoot Bhawan
New Del hi-1.

3. Post Master General.

Nagpur Region
Shankar Nagar Chowk
Nagpur.

...,. Applicant

.Respondents

(By Shri R,P.Aggarwal, Advocate )

0 R D E R(ORAL)

Justice V,S.Aggarwal=-

Applicant Hetram . was appointed with the

respondents in the year 1 963. He was .. sent on

deputation to the Army Postal Service with effect

from 10.2.1967. The applicant while on deputation,

had passed . . the Inspector of Post Offices

Examination in the year 1971. The applicant was

given proforma officiating promotion in the cadre



-1- -

of.,offr...febru.ry 1972 xn .
" his parent department. WhUe h®

deputation, Shri C.L.Pr.bhaKar his lunlor was
ucr TT with effect frompromoted on ad hoc basxs as HSG-Il with

• 26.7.1978. The applicant claims that he was
entitled to the benefit of Next Below Rule and for
arant of cfflolatlnB certificate In this regard.
He also contends that one Shrl D.L.Yadav who was

i ' also on deputation but senior to the applicant was
granted profcrma officiating promotion In the

• hsg^ii though he was situated lUe the applicant.
The representations of the applicant were not

/ accepted. Henoe the present application has been
filed seeking that the applicant should be grantedproforma officiating promotion in the HSG-I grade

With effect from 31,1.1989.

V 2. The respondents have contested the,
Tt Is admitted that Shiiapplication. It i->

C.U.Prabhakar had been given promotion In ' HSG-1
cadre on purely temporary and ad.hoc basis but the
..representation of the applicant had been rejected.
All the officials senior to the applicant had been

'' given the above said grade and persons Junior to
" him were promoted on regular basis vide order dated

•' 3.12.1991, The defence of the respondents is that
^s per instructions contained la. FR-30,.para.-4„ the,

" officials working outside the regular line are
entitled to the benefit,envisaged under Next Below



" " •' °"^ ^^-l<^-^-e.boon.
• -^-Promoted. The f^nm--

was senior to. shrl
C.L-Prabhakar. shri riot.Shri C.L.Prabhakar „as only
promoted on ad hoc basis on 17 8 ,90,

'•"•'987 and worked on

' AS a result Of th»-view, It was proposed to transfer t.e flvj
P«ts of HSG-KIPO line) to HSG-I (General line),
-tain persons had to be promoted. The

, Departmental Promotion Co-utee ™eetln, was .eld
the ,ear shrl H.P.Ver.a was granted

^"«ing oertlfloate from J.rz.,991 i.e. the
Junior Shri 0. L. Prabhakar startedOfflolatino. The oase of shri n ; v ^

^nri D.L.Yadav was

to be one of bad precedent.

^- certain facts in this regard are not i„
that a person junior to the

the benefit of the gradeylo the applioant Who was on deputation had not
ri Qranted the said ..benefi t,

, '• Junior..person ,in the parent. JPartment ^-^.ded ahigher, soale or promotion. ^

--Sit happens.to.be one Of the' ^
be found suitable for

r™" ^- -- -«tion or event that ma/ '
--on Junior .to the applioant '



-i).-

^ had _beeo given .the be.Be.flt._,«e,Jind no reason, as to.
«hy,.; the, applicant should not be entitled... to .the

"... ..same.......in.fact,:_the case of .Shri .D. L.Yadav itself ..
shows that .he too was on. deputation, thouflh he... was

senior.,... to. the.applioant.. The matter, in question ,
.becomes ..identical because while on. deputation,
._Xeeplng...ln view the benefit given to the junior

oei-son who was even junior to the. applicant, was.
given the said benefit. .Once that is the position, ..

we do not find any reason as to, why the .. applicant
Should ,bediscriminated,,. ' , .

5. For, these reasons, we allow., the., .present

application. The impugned order of 9. 4. 1999. .„.is

quashed.- It is directed that the applicant is
, entitled ..to , the benefit.of Next Below .Rule of

proforma officiating promotion from 31.1.1989. Mo
. COStS..^

Announced.

^ ^^
<V.3ri.antan, .
Member (A)

/sns/


